
IN IHE CENTRAL ADMINISTRAVE TRIBUNAL 
CU 1ACK BENCH ; 0.5 tCK. 

ORIGINALAPLICATION NO. 401 OF 1998. 

Cuttack, this the 16th day of JUly,  1999. 

Kamalakanta Patra. 	.... 	 Applicant. 

- Versus - 

Ufliofl of India & Others. 	.... 	 Respondents. 

OR INSTRUCONS 

itiether it be referred to the reporters or not? 

Whether it be circulated to all, the denches of the 
Central Administrative Tribunal or not? 	IfV - 

(G. NARABIMHM) 	*S. 
MEMBER(JUDICIAL) 	 *VICC AA 



CN E TRA L AI NI S TRA TL VE 'iRI BUNAL 
CU rnCK BENCH; OJ TCK 

ORIGINAL APPLICATION NO. 401 OF 19. 

Cuttack, this the 16th day of July,1999. 

CO PAM 

THE HONOURABLE MR, SOMNATH SOM, VICE-CHAIRMAN 

AND 

THE H) NOU PA 3LE M P.. G. NA RAS IMHAM, M 1 BE R( JUDL). 

S.. 

shri Kamalkanta Patra, 
aged about 21 years, 
son of shri Gouranga Patra, 
vi li/po. Kan}cada, 
PS. Ba na, 
via. TurmUnga, DiS t,Keonjhar. Applicant. 

By 1 egal P nac ti ti one r ; MIS .M j oj Mis hr a, P. h Mo han ty, 
P.1K. Das, Aa vocates. 

- ve  nsus- 

1 	union of I ndi a rep resented th rough the 
P05 tmaster Gerieral,O nissa, Departnent of 
P05 tS, I3hUbane swa r, Tawn/PO. BhUbaneswa r, 
DiS t. KhU rda. 

Superintendent of Post Offices, 
KeOfljhar Division,Keonjharcjarh, 
DiS t.Keorij har. 

Kshirod Kumar Mohant, 
aged about 36 years, 
S/o.Sri Gouranga Mohanta, 
vill/po. Karikada, Ps. Bania, 
Via. 'Iururnunga,Dist.Keonjhar. Rgqpondents, 

By legal Practitioner : Mr.A.K.,BOSe,Seflior standing Couns 

J~m 	
(Ce n traiL). 



0 R D E R 

MR, SOMNA'IHSOM,VICE-CHPJRMAN; 

In this oriç3inal Application under section 19 

of the Administrative Triounals Act,1985, applicant who 

is a Scheduled Caste cndidate for the post of ED31, 

Kankada post of tice,has prayed for a direction to the 

Respondents to select and give appointment to the 

applicant in the post of ED3,Kankada post of fice. For 

the purpose of deciding this Original Application,it is 

not necessary to go into too many facts of this matter 

except what has been admitted be'ieen the parties.The 

admitted position is that for filling p of the post of 

EDBPM, Kankad a Pc t of fice, names were Called for from the 

Employment Exchange by the Departmental Authorities. Ifl 

the requisition made to the Employment Exchange, it was 

made clear that sc candidate will be given preference. 

The Employment Exchange Authorities, have, h7I ever, sent 

only one sc amongst the tweleve candidates sponsored by 

them. Thereupon, the Departmental Authorities issued 

notice calling for names from the general public.Candidates 

sponsored by the Employment Exchange were asked to apply 

in proper form with full documentation.ultimately, six 

candidates' application Came up to be considered and as 

J~o . amongst these six candidates, applicant was only one SC. 

candid ate, Departmental Authorities have decided to go 

in 	resh public notjce The case of the applicant is that 

he had the reuisite qualification and eligibility to be 

appointed to the post and the refore, he should be selected 

and appointed even though he is the Ølorie SC candid te, 



0 
1 	 //3// 

Learned Senior Standing Counsel has intimated thatthe 

selection process, so far made has been cancelled and 

fresh notice has been issued inviting application from 

general public by 19. 7.1999- a copy of which has been 

annexed by applicant as Annexure-Vi to the MA. 

2. 	TAie have heard Mr.M.Mishra, learned counsel for 

applicant and Mr.A.K. Bose, learned Senior Standing Counsel 

appearing for the Respondents and have also perused the 

records. xe note that initially the post was advertised 

to be filled up by giving preference to a candidate  

belonging to SC.In the latest advertisement for which 

19.7.1999 has been fixed as the last date of beceipt 

of application,it has been mentioned that no preference 

will be given to SC candidate,e also note thatthe 

efforts of the Department to get applications of SC 

have not been fruitful t'ice once by getting names from 

Employment D<change and secondly by issuing public notice 

but as giving representation to sc/sr candidates 	upto 

the extent of their reservation percentage Jif an obligation 

on every Government Departrneflt,we hold that the Depatthient 

should make one more effort to get names from the general 

public belging to SC canciidate.In viewof this, Departflefll 

Authorities are directed to issue fresh notice inviting 

applications from the general public giving preference to 

SC candidates as has been mentioned in the requisition and 

the first public notice, 

It is Submitted by learned Senior Standing Counsel 

that on a revieA,  made by the DeparUneflt to the selection 

process made so far, the selection process has been quashed 



//4// 

and he is not aware of the precise ground on which 

the Selection press made so far has been quashed. 
NO 

that according to the percentage fixed 
Wcm,. 

for the SC Candidate, the required percentage,has already 

been reached in this particular recrui trnent unit. In 

consideration of this, above direction is made subject 

to the condition that if in this particular recrujthient 

unit the required percentage of SC Mi3W has already been 

reached then it would not be necessary for the Departmental 

Authorities to issue fresh notice inviting application from 

SC candidates and in that event the Departmental Authorities 

should go ahead to proceed with the selection process in 

putsuance of the riDtjce for which the last date for 

Submission of application has been mentioned as 19, 7.1999. 

3. 	with the aoove directions, the original !ppljcatjon 

is disposed of.No costs. 

, 

(G. NARASIMHN4) 
M 34 BE R (JuDI CIAL) 

0 IN11 "A~! 

KNM/cM. 


